IRT  Matrer i ader rule 377

Government to fix ‘up fair cates for their
produce and also purchase the cotton
stocks through the Cotton Corporation of
India. Similarly, the virginia tobacco
growers. . ..

MR. SPEAKER : How it is relevant heie”

SHRI KRISHNA CHANDRA HALDER:
Sir, the interests of the cotton and tobacco
growers should be safeguarded.

Sir, the virgmia tobacco growers are also
sustaining loss. The monopoly companies
in tobacco trade actually are paying Rs.
300 to Rs. 400 per quintal instead of Rs.
850 per quintal whick they agreed in
the presence of Government representatives.

While the costs of cultivation of these
products are going up on the one hand,
the prices of these products aie falling
down abnormally. The cultivators are
forced to make distress sales and they are
not in & position even to pay taxes to the
Government. The Governmenl is resorting
to forceful collection of taxes by auctiomng
the properties of culuvators. Therefore,
Sir, I raise thus matter under Rule 377 and
1 would request you to ash the Mimister
concerned to make a  statement in this
regard.

SHR1 BIREN DUTTA (Tripura West):
Sit, 1 would like to make a submission.

MR SPEAKRICR You cannot fotce your-
self on me like this. I am not going to
allow it

SHRI BIREN DUTTA: Su, five MLAs
have been arrested under MISA.

SHRI DINEN BHATTACHARYYA
(Scrampore): What 1 the rule that you
are following?

MR. SPEAKER;: | am not perputting 1t
1 bave not called eny one of you. Mr. Mal-
der watted to make a submmsion for one
mnuie. 1 did oot know what it was going
to be. Ho brought in a State muatter.
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SHRT DINEN MTTAMWA.
Sir, he will sitaply wesition’ '

MR. SPEAKER : This is basically very
t
SHRI SEZHIYAN (Kumbakonam): Sir,
let him meet you in the Chamber and
explain,

SHRI BIREN DUTTA: Five MLAs of
the CPM in Tripura had beem arrested; all
the other opposition MLAs had been sus-
pended.

MR SPEAKFR * This is basically wrong.

SHRI SEZHIYAN:
in the Chamber.

Let him  meet yon

MR SPEAKER It is already there; |
examuned it and | do not allow it He
suddenly gets up und says that some MLAs
had been arrested” You have framed these
rules and if you do not observe them, what
is to be done”

GUIARAT BUDGET, 1975-76—GENE-
RAL DISCUSSION, DEMANDS FOR
GRANTS ON ACCOUNT (GUJARAT),
197576 AND SUPPLEMENTARY DE-
MANDS FOR GRANTS (GUJARAT),
197475

MR SPEARER . We shall take up items
10, 11 and 12 together Mi € havda want
ed 10 ratse some  objection Now, when he
speaks he can mention all this He will be
called and he can mention all those matters
Then the Munister will reply. 1 think n
cannot come m & point of order. I will
call him 1n due course,

SHRI K. 8. CHAVDA (Patna): This is
violation of article 199,

MR. SPEAKER : Whatever it is, yob can
raisc the matter. He will reply to it. T ot
is violaton, dnybody can go to court and
et it rescinded; an Mr. Sezhiyan did.

SHRI SEZHIYAN (Kumbakonam): We
should be abie (0 resolve theee things; and



SHRI P. G. MAVALANKAR (Ahmeda-
bad): If Shri Chavda is raising s point
of order on certaln constituional matters
end is not speaking on the contents of the
budget, kindly allow him to have hn say.

MR. SPEA'CER : He has wriften to me
that be wants to raise some objections. All
right; let him say what he wants to say
now.

SHRI K. 8. CHAVDA: I want to raise
a pomnt of order under rule 376 (2).

The Gujarat Government has  imposed
“Bachdoor taxation™ of Rs. 22.9 crores on
the people during the current year without
the assent of Parliament. This “backdoor
taxation” will bring in a total revenue of
Rs. 34.50 crores during 1975-76.

Replying to a question at a pres con
ference regarding “Bachdoor taxation" the
Governor, Shri K. K. Vishwanathan clari-
fied that it was not necessary to go belore
Parlinment in case of changes or alterations
in sales tax and hike in other dulies. Thw
could be done through notifications.

Constitutionally, any change or alteration
o1 imposition of any tax or sny matter nci-
dentdl thereto falls within the purview of a
Monev Bill According to Clause 1(a) and
ig) of Article 191 of the Constitution whih
1eads as follows —

“A Bl shall be deemed to be a
Money Bill if 1t containy

(a) the imposition. abolition, remivuon
alicration, or regulation of any tax; or

(g) any matter incidential to any of the
metters specified in sub-clanse (a).

There is President’s rule in Gujarst and
according to  subsection (1) to (4) of
Section 3 of the Gujarat State Législature
(Delegation of Powers) Act, 1974, any
change in any tax can be done by emacting
a Biff s » President’'s Act.

10 L8S/78-7.

about some taxation about
decision had been taken; here it i
before the House. How can that
now? He can raise that matter independently
not in this manner. How can it
of this. 1 am sorry; not at this stege. You
can raise Mt some other time.

SHRI SEZHIYAN' 1 have written
you a note | want to raise three poimts
the procedure adopted in the presentation
of Supplementary Demands for Grants for
1974-75. Yesterday, the hon. Deputy-Spesker
was pleased 10 obscrve as follows
I raised certain points of order.

g%

i

MR SPEARLR- The hon. Deputy-
Speaker 15 here, he knowns the full back-
giound | do not want to bieak that conti-
nuty

13 18 hrs.
[Mr Deputy-Speaker 1n the Char]

SHRI ? G. MAVALANKAR: Before
you ash Mr. Sczhiyan to make bis point,
we want to know what happen to our cut
motions”?

MR DFPUTY-SPEAKER : We have not
started the discussion.’

SHRI VAYALAR RAVI (Chiraympil) :
Can 1 make a submission on another
mater?

MR. DEPUTY-SPEAKER: We bave
already taken up items 10, 11 and 12.

He is on a poimt of onder rélating to
these Hems,
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« SHRI SEZHIYAN: Yesterduy you were
pleased 1o observe on my pomt of oider.

“Let us close this point, Theie 13 no
mare aew pomt. The statement
has been lmd. 1 would only put
ths for the i1ecord and conside-
ration of the Government: where
you thought it necessary to quote
article 115(1) (b) wn relation to
excess which is quite regular and
doea not give mse to any contro-
versy, would it not have lheen
better if you had also quoted 115
(1) @)

Jost w0 put the record straight, here the

Supplementary Demands for Grants for
Gujarat 1974-75 also quote the wrong
article 205 (2).

MR DFPUTY-SPEAKER
loave that.

We  can

SHRI SEZHIYAN * I only want to pomt
out that it should have been under article
205(1)(a).

You have been pleased 10 say that the
matter should be taken to the Rules Commit-
tee. But what happens to statement already
laid for which T do not get any chance?
After it i laid, it is circulated. That is
a point which we will take up m the Rules
Committee.

Coming to the Supplementary Demands
for Grants 1974-75 I have got three im-
portant points of order. I will summarise
them, Thongh I have written a long letter
to the Secretary-General which 1 am (ol
has been forwarded to the Minister also.

provision
Supplementary Grants Appropria-
No. 1 it has been stated:

[MARCH 20, 1978
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“fhe State Government sanctioded
udditional Dearness Allowante to
its ¢mployees w.ef. 1st January,
1974, 1st March, 1974 and Ist
May, 1974. Pending .
of the additional requirements
under each Demand a lump sum
provinon of Rs. 5.6 crores was
included under Grant No. 24 of
the Budpet Estimates of 1974-75
ay lkely expenditure rewltng
from these increaset in the rates
of Dearness Allowance. The
provision of Rs. $ 6 crores under
Demand No. 24 will now be
surrendered and Supplementary
Grants have now been sought
under the relative Demands ™

They had simply asked for a lump sum
prant of Rs, 56 crores in the Budget
Estimates of 1974-75, They have been pay-
mg whatever was due out of this amount,
but they have not been debiting Demand
No. 24. The Demand hay been kept intact
and they are surrendening it now. But they
have been debiting it o other heads That
means they have been debiting the amount
to heady for which it was not provided
by the Budget Estimate of 1974-75. They
have not debited the amount where Pai-
Hament authorised it This s not only
mproper budgeting, it also goes against
the principles of budgeting and the Cons-
titutional provisions

In the Budget Estimates of 1974-75 at
page 34 it is mentioned: Finamce Depart-
ment Demand No. 24, Major Head 268,
Other Expenditure, Rs. 568.10 lakhs. [t is
stated there “total other revenue expendi-
ture pertaining to the Finance Department”
Therefore, Rs. 5.6 crores was meant for
some expenditure of the Finance Depart-
ment, it was not meant for any other
Department, In the Explanatory Memoran-
dum given by the Goverament slso, nothing
has been mentioned of this item.

MR. DEPUTY-SPEAKER : I am being
inhibited here. The documenty are not
before me,
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SHRI SFZHIYAN: 1 can lend mine.

MR DEPUTY-SPFAKFR: We should

make it a practice to have all these here.

SHRI SEZHIYAN: Tn the Fxplanatory
Memorandum on the Government of
Gujarat 1974-75 Budget Estimates at page
15 it has been siated:

“The estimates of expenditure tuke into
account the Incremse in the rates
of Dearnes Allowance and the
intetim relief so far sunctioned by
the Government.”

Because provision was made mn the last
Budget 1 wunt to go into the question of
this Rs. 5.6 crores. Now they arc making
it appear that it was meant for other De-
partments whereas it was not mentioned

s0 onginally.

The pwposc for which it was given was
for some expenses of the Finance Depart-
ment. It is 8lso stated- “the estimates of
expendituie take into account the increases
in the rates of DA and interim relief so
fur sanctioned by the Government of
Gujarat during the current financial year.
No prosision is, however, made for such
increases which may be required to be
sanctioned by the Government hereafter.”
This is what was stated wm March last
year  Afterwards, the State Government
sanctioned increased rates from Ist May
ulso In the Demand for Rs. 56 crores,
they had not taken into account any of
these things. That is what they themselves
say " “they did mot take into account the
likely burden which the State Government
may have to bear during 1974-75 as a re-
sult of the recomendations of the Second
Pay Commission appointed by the State
Government and the decision of the State
Government thereon.” Whatever they have
allotted is not intended to cover any of
the extra burdens likely to occur by way
of additional DA, eic. to be sanctioned by
the State Government, Now in the Sup-
plementary Demands presented in March
1975 they come round and say:
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“pending computation of the additional
requirements under each Demand, a
jump sum provision of Rs. 5.60 crores
was included under Grant No. 24 in
the Budget Estimates, 1974-75 as lhkely
eapendituie pesulting from this increase
n the rates of DA."

They did not say it in the original budget
given for 1974-75 nor n the eaplunatory
memorandum. My point is basic. They
ash for a Demand under a certain heaa —
Demand No. 24, They did neot utilise it,
They are surrendermg it and debiting so
many other heads probably to the tune
of Rv 56 ciores. An amount gianted
for a partrcalar demand and a particular
direction cannot be changed without the
specific authority of this House. If they
hud not peid any of these things till the
time this House passes the Supplementary
Demands and the Appropriation Bill. T will
have no quarrel, But my understanding is
they have already spent it under different
heads on different demands other than
Demand No. 24 for which this amount of
Rs 56 crores was meant. This is irre-
gular because they have not got the sanc-
tion of Parliament to do it

I come to advances from the contin-
gency fund 1 have riised some points
about 20 to 30 items for which I may be
getting a reply later on. Without going
into details, I may submit that the contin-
gency fund has been provided to meet
unforeseen expenditure, as  against the
Consolidated Fund, withdrawals from which
cannot be made without an Appropriation
Act duly passed by Parliament. But the
practice of this Government has been. as
revealed in the supplementary demands,
to use the contingency fund as a rumming
account without fulfilling the provisions of
the Constitution. I can give 30 many exam-
ples where the expenditure could have
been clearly anticipated but sall thev -
dolged in making withdrawals from the
contingency fund.

For example, under Demand No. 40
they have taken Rs. 1.98 lukhs on 9-1-75
towards employment promotion program-
me. This cannot be an unforeseen scheme.



195 aqimw

. Demand No. 42—Rs, :mmu
15.1-75 for “issue of new houschold ration
cards in booklet forms in Gujarat”. This
cannot be an unforeseen expenditure.

Thea, take for example Demand No. 53.
It is stated:

“Government has decided to contri-
bute share capital to the Gujarat Fishe-
and paid an amount of Rs. 595 lakhs
by sanctioning an advance from the
Contingency Fund on 1st February, 1975.
An amount of Rs. 4.18 lakhs is avail-
gble by way of reappropriation from
savings.”

Is this an unforseen expenditure, »iz..
oontribution to the share capital of the
Gujarat Fisheries Central Cooperative
Associstion ? This House was sitting in
‘December; on  the 9th December the
Bupplementary Demands were placed be.
fore this House and again on the 17th
December another Supplementury Demand
was placed before the House. Yer, on
the Ist of February, they have taken this
amount from the Contingency Fund of
India. Why could they pot take another
supplementary demand after waiting till
the House meets?

Again take Demand No.
‘where it is stated :

“This has necessitated the withdrawal
of an advance of Rs, 5 crores from the
State Costiogency Fund on the 10th of

. February, 1975, which will be recoup-
- ed after the Supplementary Demund is
passed.”
It is mentioned in the beginning:

“Due to recent rise in fertilizer prices,
fncrease in the rate of interest and

. drought -conditions prevaifing in most
. parts of the State, the demand for fert)- .
.. lizer bhas gome down considerably.”

. SHRI K. GOPAL (Karur): Drought is

55, page 25

-Mda-':o; W

Society and various cooperative
mmﬂﬁuwmﬂlem-
lizers. The prospect of consumption of
fertilizer till the next kharif are rather
blesk. TN then the various cooperatives
and the Gujarat State Cooperative Matitet-
ing Society will have to store fertilizers.
So, this i a help given to the cooperatives
to lift their stocks. This is not a contin-
gency which could not be foreseen.

Aguin, take Demand - No. 56 where
Rs. 10 lakhs has been taken on the 15th
February, when the House is meeting on
the 17th.

Again, there is another amount here,
not in crores but one lakh. Under De-
mand No, 66 it is mentioned that an
advance of Rs. 9.51 lakhs has been ob-
tained from the State Contingency Fund
on the Sth Februury “to meet the imme-
diate expenditure in connection with the
birthduy centenary of Sardar Vallabhbhai
Patel.” Could they not foresee it 7 It
would have been known even hundred
years earlier when the birth centenary of
an eminent person should be coming.
But whut happens is that the State Gov-
ernment takes out of the Contingency
Fund, on 5th February, a sum of Rs. 9.51
lakhs. Was it unforeseen” They them-
selves say that a Sub-Committec wus up-
pointed ; then why take recourse to ‘this
once the Committee sturted functioning ?
They knew that the centenary was falling
on such and such a date. s this: the res-
pect shown to Sardar Vallabhbhai Patel
—that only in the month of Febroary
they thought they should celebrate it and
went and applied for advance and got it?
Probubly Sardar Vallabhbbai Patel was not

‘of the same statyre as Bhagwan Mahavir;

But for Bhagwan Mahavir also they Bave
done the sume thing! That was the birth
centenury ; but for_the 2300th anniversary
glso they had to go fo the Contingency
Fund and take an mm-. Mh"
said ;

e
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%As suggestsd by the Government of
‘India™ (s0 1t is Dot their owe insplra-
tion) “the State Goverament has comli-
toted a Sate Level Committee for cele-
bration of the 2500th amniversary of
Bhagwan Mahabit Nirwan. The Com.
mittee has chatked owt the programme
and the State Government has sanction-
ef Re. 13 lakhn in the aggregate to be
wpent in the two financial years 1974-75
and 1975-76. As there is no provision
for this purpose in the current year
Hudget, an advance of Rs 2 lokhs was
obtained from the State Contingency
Fund on the 15th February 1975".

1 would like to hnow why this was not
inzluded in one of the supplementary de-
mands taken up on the 9th December and
17th December, 1974,

Then, again, 1 can give you “ many
other indunces There is the Demand
No 69 for Housing

MR. DEPUTY SPEAKER: 1 would
advise the Minister of State for Finance to
listen carefully. These are very important
points and if this House does nat discharge
its function as a watch-dog over money
then it is not worth the name. 1 am allow-
ing Shri Sezhiyan to raise this point hecause
I do not want—as [ said yesterday—the
Executive 10 get away with anything and
take the House for granted. [ do not
understand how, just two days before the
House was to meet, they thought it neces-
sary to take money out of the Contingency
Fund in anticipstion that this Howse will
nst blindly agree to it. This is not the
way the House should be looked at.

This House has to grant every single
ple  Without this House's giving any
money, mo money can be spent.

It is unfortunate t(hat the State of
Gujarat is under the supervision of the
Howse und undep my Chairmanship at the
moment, g

PHALGUNA 29, 1396 (SAKA)
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gronp housing scheme for Schedule Castes,
Scheduled Tribet und other backward sec-
tions of the society a som of Rs. 10 lakhe
bas been taken from the Contingency Fuad
on 2nd Januvaty, 1975. Didn't they know
that housing schemes should be given prio-
dty? Why wait til the Contingency
Fund facility came their way?

1 will cite yet snother cass. Demand
No. 84 on p. 44 is very revealing.

“Government has recently decided to
set up the Gujarat Touriem Develop-
ment Corporation. To enable the Cor-
poration to meet its preliminary expen-
ses, Government has  sanctioned an
amount of Rs. 1 lakh by obtaining en
advance from the Contingency Fund on
17th February, 1975".

So, on the very day Parliament was to
meet, they took Rs. 1 lakh for setting up
the Gujarat Tourism Development Cor-
poration. T am not concerned with what
amount was taken, but why do so when
the House is sitting here ? The setting up
of the Gujarat Tourism Development Cor-
poration cannot be an unforeseen expen-
diture.

I have written a detailed letter to the
Minister as to when the actual proposal
was put up by the State of Gujarat. I
know the process—by which it would take
months for the Government to put up the
Corporation—but it should have been ins-
tituted sometime last year itself and they
should have come before the House dur-
ing the December Session. In December,
two Supplementary Demands came up and
in August also there was a supplementary.
They couldn’t wait for a few days 1l the
House met, but oo the 17th itself, as though
to affront the House, they have taken an
advance from the Contigency Fund to
%et up the Corporation.

Now, 1 come to Demand No. 127, p. 69
They have bought 21 tipper trucks for
the work on the Narmada project. This
continuing one. For this, they went
tipper trucks. 1 think, the nego-
have been going on; tenders
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1 can quote more thmgs But my basic
point 15 this The Constitution, under the
relevant article, says that the Contingency

the spirt and letter ot the Consutetion’
1 want to know, in all the cases which 1
quoted, whether there has been any unfore
seen thing which demanded an immediate
action of withdrawal of advances from the
Contigeney JTund Why was this House
avoided? why did they not come with Supp-
lementary Demands earlier? why did they
take recourse to withdrawing advances from
the Contingency Fund?

Why [ am stresung this pomt 15 that for
taking money from the Contingency Fund
there s no rule It becwme a f e aocomph
Somehow, they take for granted that this
House will pass t The House 13 not given
an opportuntty to discuss it, whether this
should be done or not I know, all these
Budgets are given summanly But theie
8 a procedure The House gives a consent
By tikmg withdrawals from the Contin
gency Fund, they have violated the spirit
and letter of the Constitution As I have
shown, these things could have been
forescen months ahead years ahead They
have taken reconrve to withdrawing money
from the Contingency Fund Ths 15 high
Iy obiectignuble and aganst the spunt
and letter of the Constitution Therefore
to that extent, they have violated the cons
titutional provissons

Then, I take up Demand No 49 P 22
This is of a different type Here s o

Of course, in the
sanction 15 not there If you go through
this item, at the bottom, you wall
NFW MINOR HEAD" If we take the
budget provision for 1975 76, the Demands
for Grants for Gujarat for 1975-76, at the
wnd the last item 15 Rs 149 lukhs unde
the head “Other Programme™ This 1s
the thing we are dealing with  You wil}
find there s npo budget demand agumst

that proposal

This mount ¢ Ry 15 Jakhs 1 for wel
fare of Scheduled castes The budget
estimate for 1974 75 s Rs 15 lakhs, the
revised estimate for 1974 75 1s Rs 15 lakhs
and the budget estimate for 1975-76 1s also
Ry 1§ lakhs Under ‘Other Progiammes
minot he d the amount 15 Ry 149 lakhs,
there 15 no budget estirmate for that 1n
197475 head That means 1t w a new
programme taken in the muddle of the year
without the sanction of the funds 11 you
tihe the provisions of the Supplementary
Domunds of the { onstitution you w 11 find,
1ht of vhere 15w new sivice contemplated
tn the budget 1t should come only in supp-
lementary budget, it cannot be spent and
then you come But this has ieady been
ment 1t as st ted here that under the
HiIf & Million Jobs Programme' an App-
rentice tratming scheme for Agro Industries
Centres under Gujarat Agro Industries
Corporation w1s sanctioned at an estma-
ted tost of Ry 149 lakbs  Unless the
Minister says that Ry 149 lakhs has not
becn spent the wording shows that the train-
mng has already taken place This amount
i~ reguured for the vear endmg 31-1-1975
This 1 being passed now I do not think
the traming 15 going to be onlv for about
1 week
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DY. SPEAKER : You bhave referred
wo Demand No. 49 of the Supplemen-
tury Demands of this year angd then you
referred 10 Demand No. 27 of the Demands
for Granzs for 197576, What is the
conpection?

SHRI SEZHIYAN :1If you take the De-
mands for Grants for 1975-76, three parti-
culars are given. One is the budget esti-
mates for 1974-75. second is ths revised
estimates for 1974-75 and then the budget
estimates for 1975-76, This is given for the
puipose showing how much was the origi-
nal budget estimate for 1974.75. and it
there wo any supplementary budget includ-
ed and then it is given as the revised bud-
get. Suppose originally I start with ten
lakhs considering that it is sufficient for
the purpose, but doring the course of the
vear. If 1 thought that ten lakhs is mot
sufficient, T came to the house and got five
lakhs more, the revised estimate will be
Rs. 15 lakhs. Suppose ten lakhs was fonnd
more than required and I surrendered two
lakhs, the revised estimates would be eight
lakhs. This will show the fluctuation, and
the bodget estimate for the followine year
goes on approximately on a projection of
these two.

If you see under the revised estimates,
Rs. 149 lakhs is shown there. There is
no hudget estimate for this. They them-
selves have conceded that this was not
thought of in the original budget estimate.
This has not been provided in the budget
estimate. This is sought to be brought
now. My contention is that it has already
been spent. This should not have been
spent without the permision of the
House,

On these three points.
huve the rulings.

I would like to

Then Sir, I fully concur with the point
of Mr. Nuik. In India, who should con-
trol the budget estimutes ? we allot the bud-
et estimate, but at the end of the veur, we
find the budget is exceeded, or we ure
confronted with some of these conting.
encies of advances which are completely
irregular, 1t is the duty of the Comptrolier
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and Auditor General. In U. K. his name
itself implies that. Comptroller is onc who
controls the flow of the amounts allotted
in the budget, but in India, we do not have
that. Therefore, this is the oppor une mo-
ment when we want to stress that the func-
tion of the Comptroller & Audi‘or-Cien-ral
is not to be merely an Accounting Officer
for this Government, he is not simply to
draw the accounts for this goverament—
that would be done by the Ministry it-
self—he should have the function to really
do the control. In the UK not a single
penny can flow out of the Consolidated
Fund without the permission of the Comp-
troller. In India it is not. Simply the head
of the Minishy draws out the funds and
only ut the end of the year. we are con-
fronted with the fact that where only Rs.
10 lukhs were nllotted, Rs. 15 lakhs have
already been spent There is no provision,
still they take it. These things happen in
India.

MR DEPUTY SPEAKER: You have
made the point, ,

SHRI SEZHIYAN : This sort of indisci-
plinc is happening because there is no real
control in Tndia.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE): Most of
the puints relate to proceduie and/only
one point the hon. Member raised regard-
ing letters he has written to .  You will
appiecinte that he wanted information for
nearly 40 items, Information on most of
these items | have to get from the Gujarat
Government. He wiote the latter on the
15h and it 100\ 3 or 4 days to reach me.
T luid the statement on the Table of the
House on the Sth. If I had these points
carlier, 1 would have tried to get some more
information. Regarding whether this parti-
cular item was spent or not, during the
course of the discussion 1 will try to give
him that information

1 t.mly want to submit for your comsi-
deration regarding unforeseen expenditure
from the Contingency Fund This was also
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& point raised by the hon. Mentber on

ter occasions b & reault of which the

! was ulfmaiely withdiawn both on
Gajurat and Pondicherry 'We had some
correspondence with the Speaker also and
we tried to emphasize on the Speaker that
oh certun occasions expenditmie from the
Contingency Fand on unforeseen account
may be necessary  Even in the latest com-
mumcation that we have 1eceived from the
hon Speaher he has directed us not to
mnke any expenditure from the ( ontmgenty
Fund when the Parlument 1< in session
and we hive naued the necevsary mstiuc
tuons to that effect alvo Theie are cetain
other Implications o whih are bemg
tooked into

. Certamn other tems also the hon Member
mentioned were spent from the Contingency
Fund and on unforeseen evpenditme Of
course, whether iny particular item could
be treated as unforeseen or not, 1 cannot
pass a judgment It » for you and for
the House to take a view of it

MR DEPUTY SPFAKFR | (hink |
must express a feeling that it 18 my mn
fortune to be too respectful to every Mem-
ber in this House that 1 follow them verv
attentively and try to understand thur
points of view My second musfortune 1s
that } am too zealous of the rights of this
House If you thmk that that 1s a fault
with me, 1 accept nt

Yesterday, I had an occasion to say that
T have more of the points here that the
Members bave raised than the Muimister
cared to hsten to or 1o note down [ am
afraid today also it s the same thing |
expected the Minrster to histzn careful'y to
the points rarsed by Mr Sezhiyan which arc
very mmportant and constitutional points
and which relate to the functions of this
House as a watch-dog of the finances of
nation. I had thought that he would

meet those pomtl one by one and answer
them. But, since he has not done so and
1 have them all here,l would elicit infor-
mation from him on each of these points

1 expect that he will satisfy this House

me also If you cannot, then I thmk

1975 197576 i
I will have to take & liithe mods serides
notice whether we should procesd with thig
discuamon wt all

SHRI K § CHAVDA In the mornmg
also 1 rmised a pomt of order.

MR DEPUTY SPEAKFR About that
the Speoker has giver. a ruling ond let us
not go into that That port of order is
very vahd, but let us mow confine ourselves
to these Supplementaiy Demands and also
these items

If th Minster would hindly turn to this
book on Supplementury Demands at page
I—ihis i the first pomnt ramed by M
Sezhiyan and a \ery imporiant point too—
T will read the explanatory note at the cnd
of that whith says

The State Government sanclioned ad-
ditional dearness allowance °

I think the emphams here 1 on thia
word sanctioned’ which s in the past tense

' “The State Government sanctioned ad-
ditional dearness allowance to ity em-
ployees, with effect from Ist Janvary,
1974 1st March 1974 and 1st May,
1974 Pending computation of the ad-
ditonal  requirements  under  each
Demand

because these dearness allowance iclated to
the diffeient depaitments with different De-
mands

“Pending computation ot the addrtional
requircments under cach Dem nd a
lump sum provision of Rs 560 crorey
was included under Grant No 24 in the
Budget Estimates, 1974-7§ *

which have been granted by this House

4y likely expenditie resulting from
these increases in the rates of Dearness
Allowance The provision of Ry 560
crores under Demand No 24 will now
be surrendered and the Supplementary
Grants have now been sought und:r the
relevant Demands "

Well, 1t 1 obvious you have got this money
Rs 560 crores, under Demand No 24
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but ander thiis Demand, you did ot spond
this money ; and thit is why you sy yoo
surrendered this money and you now come-
forward for the same amovm under the
different heads here. Now, the question
that i ssked by Mr. Sezhivan—and that |
world like also to pol to yov—is this:
whether you have paid these dearness al-
lowances to the staff of the Gujarut Gov-
ernment, to the employees of the Gujurat
Governmeht, under different heads, whether
you have done that at all. This is the
basic question.

SHRI PRANAB KUMAR MUKHEK-
JEE: So far as the specific information
is concerned, we shall have 1o collect it

(Fnrerruptions)

MR. DEPUTY SPEAKER : Well, order
please, (Ifmterruptions) Now T will ..

SHRI PRANAB KUMAR MUKHER-
fEL: Sir, it has slready been paid.

MR. DEPUTY SPEAKER : In that cate,
it is a very verious matler, becausc, ..
(Imerruptions) Please, please, order plense,
Well, 1 draw your artention, shall T draw
your attention to the Constitution? Have
you got the Constilution with you?

DR. MAHIPATRAY MEHTA (Kutch):
S0 long as it does not exceed, it is all
right.

(Interruptions)

MR DEPUTY SPEAKER: Order..
{lnterruprions) let us heur the Minister.

SHRI PRANAB KUMAR MUKHER-
JEF: I it does not exceed the amount
sanctioned by the Parliament, 1 do not
know what is the objection.

(Interruptions)

MR. DEPUTY SPEAKER: All right:
let us now discuas this This affects the
tundamentals of this House. 1 do not
want to obstruct ; but I want to assert the
nghts of this House. And o3 I say 1t
again and again, | do not want anybody in

1975 76

this commtry to take this House
ed. Too often we hear it swid: ™
take them for granted.” | do not like this
ut all. Wow, if you have the Constitution,
kindty turn to page 65, Article 114(2).
Have you got it?
ment shall be proposed to any such Bifl
in cither House of Parliament which will
have the effect of varying the amount or
altering the destination of any grumt so
made.'

Under the Constitutional provision you
can't have an amendment which will alter
the destination of the Grant. Here you
have provided something on Grant No.
24 and you have spent on something clse.
Does it not amount to altering the destina-
tion of the Grant under Demand No. 24 ?
This is what [ want to know.

14 Hzs.

SHRI B. V. NAIK (Kanara): It you
mean by destination the direction and the
ulumate goal, it is something of the Ganges
breaking iself up nto the Delta. You
have got here a lump sum provision of
Rs. 5-1/2 crores. It 15 broken up into
various tems

MR. DEPUTY SPEAKER : We cannut
play ducks and drukes with the Grants
given by this House.

DR. MAHIPATRAY MEHTA: It is a
lump sum provision. It has to be distrl
buted under vaiious items.

SHRI P. G. MAVALANKAR: From
the reply given by the Minister, are we
to understand this” This amounmt of
Rs. 560 crores was sanctioned under De
mand No. 24, He says that he surrendered
it; he is reapportioning it into varions
branches.

MR. DEPUTY SPEAKER If it is spent
under Jifferent heads, because there hus
been no sunction. no grant given by this
House under those different heads—ihe
House has given this under Demand No.
24,—therefore, he wants to recoup that
moncy by coming to this House with a
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Waquand Dnn‘tma-
Ihyh-.kqnln;? }

SHRIPRANAB KUMARNUI(HB!-
JEE : 1 would like to make a submission.
Members have raised certain  points. I
 wopld like to clarify those points tomor-
'row ; we can take this up tomorrow.

MR. DEPUTY SPEAKER : Very well;
very kind of you. Let me make these
points. You can come up tomorrow about
these things. This is point number one.
The other is the very liberal use of the
Contingency Fund. Well. technically, per-
haps there is nothing to object to, but if
you read the Article of the Constitution—
relating to Couu'nzency Fund—you will
find, this is in respect of ‘unforseen ex-
penditure’. Mr. Sezhiyan raised a number
of points. I am thankful to hon. Members
like Mr. Sezhiyan. because. onfy when we
have very alert Members like these who
are zealous of their rights, of the rights
‘of the House...

SHRI1 K. 8. CHAVDA (Patna) : The
Speaker did not thank me when [ raised
‘a point of order in the morning.

MR. DEPUTY SPEAKER : I was not
-in the Chair 10 thank you. Definiiely.
it had caused Mr. Sezhiyan a lot of time
.and lot of labour and pains-taking to go
-inte all these things. Therefore. we are
‘wery grateful to him. You have to satisfy
“ur_ whether these ure covered under the
_provisions of the Constitution. And, num-
ber threc is this. 1 have just glunced
“through it. On 15th February, two days
- before this House met. they had approprint-
¢d something from the Contingency Fund,
_and on one occasion, on the [Tth itself.
“the day when we met here, they uppro-
* priated something from the Contingency
. Fund.

SHRI PRANAB KUMAR MUKHER-

. JEE: This queestion has already been rais-

. od .and ‘we are in correspondence with the

:Sp:akcr. We have expressed  our view

. point to. him and 1 referred to his latest

1. eommunication in which he has directed
" ¥ us not to resort to contingency fund.

[MARCHED, 1975 i

ms,rs

lutuekn :
ﬂam%ﬂlhmm.'-
hih&hhawiﬂmhhnuﬁnml
the Appropriation Bill..... , .-,

MR. DEPUTY SPEAKER : Let me sup- .
plement the information of my young
friend. Where money is concerned.... ..

DR. MAHIPATRAY MEHTA: Practi-
cal difficulties are there and that should be
kept in view. '

MR. DEPUTY SPEAKER : Order, order.

| want to refer to this because he men-
tioned the word 'Rajya Sabha'. [ meap
no disrespect to Rajya Sabhu, hut so far
as Money Bills are concerned, Rajya Sabha
has nothing to do.

SHKI PRANAB KUMAR MUKHER- .
JEE : Appropriation Bills have 10 go to
the Rujyu Sabha.

MR. DEPUTY SPEAKER: We are at
the Demands now and not the Appropria-
tion Bill,

SHRI PRANAB KUMAR MUKHER-
JEE : 1 beg to submit that it hus is impli-
cations,

MR. DEPUTY SPEAKER: If Speaker
has given you friendly warning or friendly
advice, there is all the more reason you
salisfy us tomorrow,

SHRI PRANAB KUMAR MUKHER-
JEE: I have made my submission. It is
for you to decide. Whatever could ot
be contempluted- we can bring cither
through the supplementarv  demands or
resort Lo contingency fund. [ would -like
to have direction from the Chair.. 1 caw-
nol withdraw any money from the Coa-
solidated Fund unless 1 am authorised by
the legislature. But if certain unforeseen
incidents take place. from where have 1
lo meet the expenditure? For that con-
tingency fund is provided. But what uem
has to be treated as forescen or untore-
seen, that is a matter of mdlvld-ual l!ldsf-"
ment.
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MR, DEPUTY SPEAKER : Contmgency

Now 1 come to the third point. This
secms to be a little more serious. You
will come forwurd with that.

Demand No. 49 page 12

Under the ‘Half a Million Jobs Pro-
grumme’, an Apmentice training scheme
for Agro Industries Centres under Gujarur
Agio Industiies Corporation was sanction-
ed at an estimated cost of Rs. 1.49 lakhs
The Supplementury Grant has been neces-
wilated (o mect additional expenditine on
this nccount.

Now. two questions arise—whether this
munev 149 lakhs has been spent o1 not
That 1v the point that you must answer.

M1 Sczhiyun had puinted out to your
Demand for the Stare of Guparat—all the
demends together—] mean the main de-
mam! not the Supplementary Demand for
1975-76. Pleuve see page 54,

If you kindly look ut page 54 you will
find to your left theic i~ mention of bud-
pet estimates for 1974-75 and revised esti-
mutes  for 1974-75. Now, look to your
nght you will find the mention of budget
estimntes for 1975-76. Now, under “othe:
progrlammes” you find there is a blunk
and thete iy no demund gramted In
1974-75 aho thete has bheen no demand
gronted undet this head. If there has
been not even a token gront given to you
from wheie did you spend this money.
These are the few questions. [ appreciate
the gesture on your part that you will
come piepured with a reply to the House
tomoriow.

PHALGUNA 29,1396 (54K 4) *
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SHRT PRANAB KUMAR MUKHER-
JEE: Sir, I would like to submit that the
hon, Members may make general obser-
vations and I shall clarify these points.
tomorrow.

SHRI K. S. CHAVDA : Sir. when the
demands are not in the correct form, it is
useless to discuss them today.

(Tnterruptions)

MR. DEPUTY SPEAKER: Order,
please. Order, please.

SHRI PRANAB KUMAR MUKHEK-
JEE: Sir, 1 would like 10 male a sub-
mission for the consideration of the House.
Today s Thursday and tomorrow is Fri-
day  After getting these demands passed
on the Floor of this House we have to
get them passed from Rajyn Sabha also.
After 26th March, House is not meeting.
31t March iy the las day of the financial
year. The people of Gujaat have been
m gieat difficulies and there are adminis-
trative problems. Therefore, I would sub-
mit for your considerntion, Sir, and for
the consideration of the hon Members that
T will try to. during the course of evem
todany, cover some of the pomnts which the
hon Members have mentioned, in my
reply and if it s not possible today, T will
pass on the information to you and to the
hon Members tomonow.

(Interuptiony)

SHRI P. G. MAVALANKAR : Mr, Du-
puty-Speaker. Sir. 1 am very sorroy that
some hon. Membeis are trying to bring
in unnecessary controversies into the whole
thing. This is not a question of Govern-
ment versus Opposition. This » a ques-
tion of the entire Parliament. We are
hete as o parliamentary watch-dog over
ewcutive actions, a4 you rightly pointed
out. Some of my friends say that the
people of Gujurat need sympathv. of
course, they do. Therefore, the whole
point is, if you will kindly permit the dis-
cussion to go on today, with the Minister
explaining all the constitutional und sub-



(Interruptions)

' MR. DEPUTY SPEAKER: T under-
stand the difficudties.

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, you have already piven
your ruling. (Inrerruptions)

~ MR. DEPUTY  SPEAKER: Mr
Bhattavharyya, this is not the way, be-
cause it suits you at the moment. | cannot
fook at it in that way at all. 1 do not
like anybody to get the impression that 1
can be pressurised. | do mot want also to
make a decision which would appear to
be arbitrary. No, not at all. Whatever 1
say, | must carry some conviction with
the House. | cannot be arbitrary. There-
fore, let us not go into all that. Now, I
fully appreciate the difficulties of the Gov-
ernment in regard to time and s0  on.
But what are more important arc the
Constitutional  propricties and if  this
House does not safeguard those things.
then, what are we doing here? Do you
think that we are a rubber stamp? Is
this House a rubber stamp ? | cannot do
that. As long as | am here, 1 won't
allow that. I think the Minister himself
bad realised that when he made the pro-
posal earfier on that this item may be
tskén up fomorrow and that he will be
Teady with the answers although 1 should
he should have been
Sezhiyan had written

. 34th and his Government should have
Asken more serious notice of the letter
sent by Mr. Sezhiyan to the Speaker and
“toited through the Speaker 1o the execu-
“They should have taken more seri-
-notice of that and they should have
ime fully prepared with the brief 1o
point - by - point. The very fnct
another

3

=

i

" ‘thaf it has mot been dome is

)

forward;

that ? ‘They should havé come . f
It-is a fact that the Minister is not ready.
Therefore, he made an offer. earlier on
that because he was not ready—Il appre-
cinte that—we should take up the item

tomorrow. I agreed to that. Now. he
has made a second request and 1 am
afraid 1 will not be able to accede to the
second request. | have accepted the
first request. Here are some fundumental
Constitwtional things. If some money has
been spent which has not been granted
by this House, which has not been
appropriated by permission of this House,
then, something very irregular hus gone
into these demands and the whole thing
should be recast. Therefore, How cun |
accept that we start discussing and then
he will satisfy us tomorrow? This is a
point of order fundamental to whether w:
can discuss this or not. Unless this point
of order is disposed of, we cannot take
it up. This is the difficulty.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): This Appropriation Bill has
to be passed by both the Houses. (/fnrer-
ruptions) My submission is this that this
Appropriation Bill has to be passed by
this House and by the Rajya  Sabha
before they rise. And it is for considera-
tion—of course, the Chair has to give its
ruling—whether  instead of postponing
the discussion, the discussion cannot be
completed and later the ruling may be
given? This may be considered becouse
of the urgency of the matter and because
it has to be pamsed by both the Houses
before a certain date, before Rajya Sabha
goes for recess. (fnreruptions), v

MR. DEPUTY SPEAKER: Norawlty .
it should have been my pleasure. The
House, as 1 said, must function in com-
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plete cooperation with the Minister for
Pacliamentary Affairs, with the leaders of
onadﬁnnmdwimm Members.
ust do that. Otherwise, we cannot

that is the main point. If cer-
tain grave irregularities have gome into it
on which the Minister has not been able
to satisfy me and the House, then how
can we take it up at all ? That is  the
point. The whole thing has to be recast.
And if there is a question of time we
should hav: thought about it. If there
is the question of time, if the Evecutive
wunts us that we should be prepared.
then the Executive should be more expen-
ditious to answer the points which Mr.
Serhiyan has asked through the Speaker
on the 14th Today it is 20th and six
duys have passed. Why did they not do
thut ? Why only this Parliament be rushed
through and the Executive goes on in it
own snail speed or in iy own horse
carringe speed ? That is the main diffi-
culty.

14.25 hrs.

PONDICHFRRY BUDGET, 1975.76
GENERAL DISCUSSION, DEMANDS*
FOR GRANTS ON  ACCOUNT (PON-
DICHERRY), 1975.76 AND SUPPLE-
MENTARY DEMANDS* FOR GRANTS
(PONDICHERRY), 1974-75

MR. DEPUTY SPEAKER: Now we
§0 on fo the next jtem—Pondicherry. In
this also the same difficulty.

SHRI SEZHIYAN (Kumbakonam):

Mr. Depoty Speaker, Sir, the items Nos:
17, 18 and 19 ., . .

*Moved with the recommendation of
the President.

JPowdicherry Budget PHALGUNA 29, 1896 (SAKA)
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MR. DEPUTY SPEAKER: There are
two Demands one is on vote on Account.
‘Which Demand you are referring to ?

SHRI SEZHIYAN :
submission on the Supplementary De-
mands for 1974-75 on Pondicherry. I
want to make one submission. Whenever
} want 10 make n point, it is not with
a view to stall the business of this
it s for the general benefit of the
House. As a Member of this
wmtomthatthecmhmh

parliamentary procedures
tollowed.

fore, T have to listen to yon very carefully.
This is my misfortune,

SHRI SEZHIYAN: I prepared
one because { thought that it was
painful duty that 1 should take wp
matter not with a view 1o stall the
ness of this House, but probably to
the House; in that spirit, I am
this point. Now, 1 am taking up
plementary Demandy for Grants of Pondi-
cherry. Let us tuhe Demand No. 6 on
pages 4 and 5. Here, 1 am particularly
inteiested in item No. (b) on puge S. It
reuds as follows :

§E~-

measures have had to be takem in the
Pondicherry and Karaikal regions of the
Union Territory. These measures are
estimated to involve an additional ex-
penditure of Rs. 23.55 lakhs in 1974-75
for which this Supplementary Grant has
heen sought.™

Again, Sir, we are going back to the
same basis on which 1 contested the
Gujarat Demands earlier. This had been
duc to monsoon in 1974,

These amounts had not been given in
the Budget 1974-75.



